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RESERVE BANK OF INDIA
(Foreign Exchange Department)
(CENTRAL OFFICE)

NOTIFICATION |
Mumbai, the 25th September, 2012

Foreign Exchange Management (Deposlt) (Second Amendment)
Regulations, 201 2 - -

G.S.R. 893(E).—In exercise of the powers conferred by. clause 4] of sub-sechon (3)
of Section 6 and sub-section (2) of Section 47 of the Foreign Exchange ManagementAct
1999 (42 of 1999), the Reserve Bank of India makes the following amendments i in the
Foreign Exchange Management (Deposit) Regulat:ons 2000 (Notn‘lcatlon No: F EMA 5/
2000-RB, dated May 3, 2000), namely -—

1. Short title and commencement
(i) These regulations may be called the Foreign Exchange Management (Deposit)

(Second Amendment) Reguiations, 2012.

(i} They shall be deemed to have come into force with effect from the dales
specified hereunder @.

2. Amendment to the Schedule

In the Foreign Exchange Management (Deposit) Regulations, 2000 (Notification
No.FEMA 5/ 2000-RB dated May 3, 2000) (hereinafter referred o as 'the Principal

Regulations"),
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(1) In Schedule-1, in Paragraph 9, the sub-paragraph (a) shall be substituted
and shall be deemed to have been substituted with effect from the 15" day of

‘September 2011 as follows:

“/a) Joint accounis —

Joint accounts in the names of two or more non-resident individuals may be
opened provided all the account holders are persons of indian nationality or erigin.
Opening of these accounts by a non-resident jointly with a resident is also
permissible. Opening of these accounts by non-resident may be permitted jointly
with the resident close relztive(s) on ‘former or survivor’ basis. However, the said
resident close relative shall be eligible to operate the account as a Power of
Attorney hoider in accordance with the extant instructions during the life time of
the NRI account holder.”

Explanation — For the purpose of this regulation, ‘close relative’ means relative as

defined in section 6 of the Companies Act, 1956.”

(1) In Scheduie-3 of thas Principal Regulations, in Paragraph 3, in sub-
paragraph (A), after clzuse (ii}, the following clauses, namely, clause (iii) and (iv)
shall be inserted and shall be deemed to have been inserted with effect from 16"

day of September 2011:-

“(iii)  Amount in rupees received subject to compliance with the Regulation 4 of
the Notification No. FEMA 16/ 2000- RB dated May 3, 2000 (Receipt from and
Payment io, a Person Resident Outside India), as amended from time to time,
provided the beneficiary of the account is a NRI as defined in Foreign Exchange
Management ( 2eposit) Regulations, 2000.

(iv) Amount in rupees received subject to compliance with the Regulation 8B of
the Foreign Exchange Maragement (Borrowing and Lending in Rupees)
Regulations, 2006 (Notification No. FEMA 4/2000-RB dated 3™ May, 2000), as

amended from time to time”

[No. FEMA. 235/2012-RB]
RUDRANARAYAN KAR, Chief General Manager
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Foot Note : 1. @ Its is clarified that no person will be adversely affected as a result of
retrospective effect being given to these regulations.

2. The Principal Regulations were published in the Official Gazette vide
No. G.S.R. 388(E), dated May 5, 2000 in Part I, Section 3, Sub-section (i)
and subsequently amended vide :

(@) No.G.S.R. 262(E), dated April 9, 2002

(b) No.G.S.R.577(E), dated August 19, 2002

() No.GS.R.855(E), dated December 31, 2002

(d) No.G.S.R.494(E), dated August 4, 2004

(¢) No.G.S.R. 221(E), dated April 7, 2005

(/) No.G.S.R.663(E), dated November 14, 2005

(g No.G.S.R.28(E), dated January 19, 2006

(h) No.G.S.R. 495(E), dated July 23, 2007

(i) No.G.S.R. 664(E), dated October 16, 2007

() No.G.S.R. 714(E), dated November 14, 2007

(k) No.G.S.R.91(E), dated February 15, 2008

() No.G.S.R.442(E), dated June 23, 2009

(m) No.G.S.R. 822(E), dated November 10, 2012
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NOTIFICATION
Mumbai, the 25th September, 2012
Receipt from, and payment to, a person resident outside India

G.S.R. 894(E).—in pursuance of the provisions of Section 3 of the Foreign Exchange
Management Act, 1999 (42 of 1999), and in partial modification of its Notification No.
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'FEMA 16/2000-RB, dated May 3, 2000 (hereinafter referred to as ‘the said Notification’), |
the Reserve Bank hereby directs that the said Notification shall with-effect from September
16, 2011@ be amended as under, namely .—

After Regulation (3) of the said Notification, the following Regulations shall be
inserted, namely:-

“(4) Giftin Rupees

An individual resident in India may make a gift to a Non Resident Indian (NRI)/
Person of Indian Origin (PIO), who is a close relative of the resident individual, in
rupees by way of crossed cheque /electronic transfer :

Provided that —-

(i) The amount should be credited to the Non-Resident (Ordinary) Rupee Account
(NRQ) a/c of the NRI / PIO and credit of such gift amount may be treated as an
eligible credit to NRO a/c.

(i) The gift amount wouid be within the overall limit per financial year under the
Liberalised Remittance Scheme {LRS) for a resident individual.

(iii) It would be the responsibility of the resident donor to ensure that the gift amount
being credited is under the LRS and all the remittances / credits under the LRS
during the financial year incILiding the gift amount have not exceeded the limit
prescribed there under.

(5) Loan in Rupees to non resident

A resident indi\}idual may grant loan in rupees to a NRI relative by way of crossed
cheque /electronic transfer subject to compliance with the Regulation 8B of the
Foreign Exchange Management (Borrowing and Lending in Rupees) Regulations,

2000 (Notification No. FEMA 4/2000-RB dated 3" May, 2000, as amended from time
to time.

Explanation:

For the purpose of this regulation,

1. Close relative means relative as defined in Section 6 of the Compunies Act, 1956;
2. NRI, PIO, NRO account shal have meaning as defined in the Foreign Exchange
Management (Deposit) Regulaﬁéns, 2000; and
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3. Liberalised Remittance Scheme means scheme as notified vide A.P. (DIR Series)
Circular No.-64 dated February 4, 2004 as amended from time to time.”

[No. FEMA. 237/2012-RB]’
RUDRANARAYAN KAR, Chief General Manager

Foot Note :1. @ It is clarified that no person will be adversely affected as a result of
retrospective effect being given to these regulations.

2. The Principal Regu!ations were published in the Official Gazette vide
No. G.S.R. 403(E), dated May 8, 2000 in Part Il, Section 3, Sub-section (i)
and subsequently amer:d«~d vide :

(@ No.G.S.R.860(E), dated November 10, 2000,
(b) No.G.S.R.483(E), dated June 28, 2001.
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NOTIFICATION
Mumbai, the 25th September, 2012
Foreign Exchange Management (Borrowing and Lending in Rupees)
{(Amendment) Regulations, 2012

G.S.R. 895(E).—In exercise of the powers conferred by clause (e) of sub-section
-(3) of Section 6 and sub-section (2) of Section 47 of the Foreign Exchange Management
Act, 1999 (42 of 1999), the Reserve Bank of India makes the following amendments in the
Foreign Exchange Managément (Borrowing and Lending in Rupees) Regulations, 2000
(Notification No. FEMA 4/2000-RB, dated 3rd May , 2000), namely :—

1. Short Title & Commencement

() These Reguiations may be called the Foreign Exchange Managerﬁent
{Borrowing and Lending in Rupees) (Amendment) Regulations, 2012.
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(i) They shall be deemed i have come into force from the 16™ day‘ofSeptm
2011 @. ' |

2 Avandusssh of the Rogeiniions

iIn the Foseign Exchemge Mesagement (Borrowing and Lending in Rupees)
Regpiations, 2000 (Motiication No. FEMA 4/2000-RB dated May 3, 2000),

(1) W Regulation 2, afer ciause (c), the following shall be inserted, namély -

‘(ca) ‘Liberalised Remittance Schmwme’ means the scheme formulated in terrns. of
M‘A.P. (DIR Series) Ciwcnlw Ne. 64 dated February 4, 2004 and as
amenaed from time to time. .

(cb) ‘relaive’ means a ‘relative’ as defined in section 6 of the Companies Act,
1956."

{(2) after Regulation 7, the following new;egulation shall be _inserted, namely, -

"7A. A loan granted to a non-resident by an authorised. dealer, in accordance
with Regulation 7 above, may be repaid by any relative of the borrower in India by
crediting the borrower's loan account through the bank account of such relative.”

(3) after Regulation 8A, the folliowing new regulation shall be inserted,

namely—

88. Rupee loans to non-resident Indian by Resident

A resident individual may grant loan to a NRI relative by way of crossed cheque /

electronic transfer: ' |

Provided that: _ |
(i} the loan is free of interest and the minimum maturity of the loan is one year;
(1) the loan amount should be within the overall limit under the Liberalised
Remittance Scheme per financial year available for a resident individual. it
would be the responsibility of the lender to ensure that the amount of loan IS

within the limits prescribed under Liberalised Remittance Scheme during the

financial year:
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(iii) the loan shall be utilised for meeting the borrower's personal requirements
or for his own business purposes in India;
(iv) the loan shall not be utilised, either singly or in association with other
person, for any of the activities in which investment by persons resident
outside India 1s prohibited, namely;
(a) the business of chit fund, or
(b) Nidhi Company, or
(c) agricultural or plantation activities or in real estate business, or
construction of farm houses, or
(d) trading in Transferable Development Rights (TDRs).
Explanation: For the purpose of item (¢) above, real estate business shall not
include development of townships, construction of residential / commercial
premises, roads or bridges.
(v) The loan amount should be credited to the NRO a/c of the NRIi /PIO. Credit

of such loan amount may be treated as an eligible credit to NRO a/c;

(vi) the loan amount shall not be remitted outside India; and

(vii) repayment of loan shall be made by way of inward remittances through
normal banking channels or by debit io the Non-resident Ordinary (NRO) /
Non-resident Externai (NRE) / Foreign Currency Non-resident (FCNR) account
of the bofrower or out of the sale proceeds of the shares or securities or

immovable property against which such loan was granted.”

[No. FEMA. 238/2012-RB]
RUDRA NARAYAN KAR, Chief General Manager

Foot Note : 1. @ Ms is clarified that no person will be adversely affected as a result of
retrespactive effect being given to these regulations.

2. The Principi:l Hegulations were published in the Official Gazette vide

No. G.S.R. 387(E), dated May 5, 2000 in Part I}, Section 3, Sub-section (i)
- and subsequently amended as under :

(@ No.GS.R.SU(E)dated 12-2-2001

(b) No.GS.R.754(t ; dated 8-11-2002

{¢) No.GS.R.:.1(E)dated 8-6-2004

(d) No.G.S.R. 453(E) dated 16-7-2004

(e) No.GE&.R.711(E) Jated 14-11-2007

(i No.GS.R.107(E)dated 20-2-2009
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NOTIFICATION
Mumbai the 25th September, 2012

Foreign Exchange Management {(Export of Goods and Services) ( Amendment)
Regulations, 2012

G.S.R. 896(E).—In exercise of the powers conferred by sub-section (2) of Section 7
and sub-section (1) of Section 47 of the Foreign Exchange Ma nagement Act, 1999 (42 of
1999) (Notification No. FEMA. 23/RB-2000) dated 3rd May , 2000), the Reserve Bank of
India makes the following amendments in the Foreign Exchange Management (Export of
Goods and Services) Regulations, 2000, namely :—

1. Short Title and c:)mmencement

(i) These regulations may be calied the Foreign Exchange Management

(Export of Goods and Services) (Amendment; Regulations, 2012.

(i) They shall come into force with effect from February 21, 2012.@

" 2. Amendment of the Requlations

In the Foreign Exchange Manugement (Expoﬁ of Goods and Services)
Regulations, 2000 (Noiification No FEMA.23/2000-RB dated May 3, 2000)
(hereinafter called “the principal regulations’), in Regulation 16, for the sub-

regulation (2), the following shall be substituted.

“Notwithstanding anything contained in clause (i) of sub-reguiation (1),
an exporter may receive advance payment where the export agreement
itseif duly provides for shiprment of goods extending beyond the period

of one vear from the date of receipt of advance payment”.

[No. FEMA. 241/2012-RB]
RASHMI FAUZDAR, Chief General Manager
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Foot Note : (|) @ Itis clarified that no person will be adversely affected as a resuit of
retrospective effect belng givento such these regulations.

(i) The Pnnmpal Regulatlons were publushed in the Official Gazette vide
No. G.S.R. 409(E), dated May 8, 2000 in Part Il, Section 3, Sub-section (i)
and subsequently amended vide :

(@
(b)
(©)
(@)
(e)
Y]
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No. G.S.R. 199(E), dated March 21, 2001

No. G.S.R. 473(E), dated July 8, 2002

No. G.S.R. 773(E), dated September 29, 2003
No. G.S.R. 900(E), dated November 22, 2003
No. G.S.R. 279(E), dated April 23, 2004

No. G.S.R. 352(E), dated June 8, 2004

No. G.S.R. 576(E), dated August 5, 2008
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